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" J.A. NO.61/91(L)

%hri B.B. Lal R EEEE Y] Applicant

i

w Us ,

Union of India &

Dthers, I EEERERE Respondents,

Pon.mr.Justice UeCwarivastava, V.C,
Hon,MreK, Obayya, AeM. _ ’

——

(By Hon, Mr,Justice U.Ceirivastava,Y.C.)

b

b The applicant was appointed as Assistznt Compiler
%n the Census Ogpartment on 1-%=72 and was promoted to
%he post of Computer and confirmeo a$ such on 31-12-82,
In the post of Computer he was rejularised on the basis
of the ¥apommendation of O,P.C, Un 15-9~84 hu uas
gevartcd. This reversicn order is under challenge, on
éﬁe jround thet the applicent has been reverted withoul
dﬁving any shoy CQUSé notice and further he is a d.C;
cenoicate end senior to mey persons and no roster is
maintzined in the office. Ho interim order was grant ed

!

in this case,

P

2, The respondents have opposed the application and

stated that while passing the impugned order the rodter
l

maintained for a.C.& 3,T. was duly taken into nccount.

H; was reverted in accordance uiﬁh the relavant rulcs.

Ié appears that there was shrinkaje in the work aond

rétrenchment took place‘and the applicant holceing =

hﬂgher post and being a psrmanent employee, h=s buen

s éant back to his substantive post., It is not the coSe
I

of th: cpplicant that any person junior to him is rétnin;b

or not reverted =nd he is not singled out for th. srid

purcose @&, Astrenchment h-s zlso taken pl-ce in the
|
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ocpartm:nt:~ 20 intcrim order was passed in this cad U,
The reversion order e28 passcd in the yeaT 1964, In .~
n:eantime thgqaoplicaht must have earnea further prémoticn
in vigw of the fact that the epplicant io guite Scéior.
In caée he cescrves promotion and has not been érgmotaﬁ

30 far he may be promoted taking into consicoration th.

fact if any junior to him is promoted, th: ponlicant

sﬁﬂll Q}So be promoted -~nd also on the bnsis of rgster

if he is entitled far promotion, he shall not he passed

oVIr on ~ny qroUnQS. Jith these obswcvaticns th: acrplic=ticon

stands disposec of finally, No order os to thu costs,
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Membat {A) Vice-Chairman,

Jabed: _ 15th Ffzrch, 1993, Luckpow, |
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